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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
" PRINCIPAL BENCH : NEW DELHI

-
L A N )

C.PeNO+126 of 1994
in
JsAeNO 1814 of 1591
Dated New Lelhi, 29th April, 1994

Hon'ble Mr Justice S. K. Dhaon,Vice Chairman(J)
Hon'ble Mr B. K. Singh, Member (A)

Shri Kishan

s/o shri Tej Ram

Loco Cleaner under Locoforeman
Northern Railuway, Lakshar

By Advocate: Shri B. L. iMadhok,
Proxy for Shri B. S. Mainee

e Pe_titioner

VERSUS
1e Shri Masih=Uz=-Zaman
General Manager
Northern Railuway

garoda House
Ne&w DELHI

2¢ Shri A. K. Malhotra
Divisional Railway Manager
Narthern Railway '
M ORADABAD

3. Shri U.Ce Gupta

Assistant Mechanical Engineer

Nort hern Railway -

MORADAS AD see Respondents
By Advocate: None present

ORDER
AL a

Mr Justice S. K. Dhaon,VUC(J)

The grievance in this petition i%that the interim
order passed by this Tribunal on 17.2.92 has been
flouted by Shri U.C. Gupta, Assistant Mechanical

Engineer, Moradabad, respondent Noe3.

2. The applicant approached this Court during the
pendency of the disciplinary proceedingse 0n 17.2.9.
an interim order was passed by this Tribunal to the
effect that dieciplinary proceedings may continue but
final order shall not be passed till Further orders.
It appears to be an admitted position that on 18.8.93

Shri U. <. Gupta, respondent wo.3, in violaticn of the

interj
1M Order, passed an order of removal from
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service against the pet itionere.

3, A perusal of the interim order paqsed by this
Tribunal on 17.2.92 indicates that on that day no
one appeared on behalf of the respondents. Barring
oral averment that the learned counsel for the
raspondents duly received a certified copy of the
interim order, there is no averment whatsoever, 1in

this petition that he took notice of the said order

ang brought it to the notice of the concerned

proceedings quasi

17authority. ContemptharaLcrlminal proceedings wherein
a person: can be held guilty only if it is
proved beyond any doubt, that he wilfully diénbeygd;

an . order, . This has not been done _in  the instant

case and this shortcoming is fatal to this CCP.

4, 1The learned eﬁgnsel states at the Bar that
tha DA No.1814/91 in which the interim order was
passed by this Tribunai on 17.2.92 has bescome
infructuous and the applicant will now take
steps to challenge the legality of the order of

18.8.93'passad by the respondent Noe3.

5, e are not inclined to issue any notice to

? the respondents. The CCP is rejected-. susmarily.

.

(B4 1n§h) (Sy Dhaaon)
Member ( A Vicg#Chairman(3)
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